3475 Cg).!‘lng attention to
being conducted by the Planmng
Commission;

(b) it so, when this study is like’y
to be completed; and

(¢) whether any interim report
has been prepared in this regard?]

aftaga 91 A@gA HYEA 4 I9-
AT (ot Wl @A) (F) & ()
FraAr ww & afagd A &
qA AEAET gA F WA A
F qar qdf @, e afesdl dma
f gz, I, qEX WRW F §B WO
FIT gy S3W AH &, T A qf =g
Feo oo wT AAT &0 Q@ a2 A
fo¥2 qf & o & Ay A A
feaqid Y oiver & wfeaw &9 f e
£ wrar & 1 378wt fod o
AT AT

+[THE DEPUTY MINISTER IN
THE MINISTRY OF TRANSPORT
AND SHIPPING (SHRI BHAKT
PDARSHAN): (a) to (c). Regional
Transport Surveys of Assam and nf
the Eastern region comprising the
states of West Bengal, Bihar, Orissa
and parts of Madhya Pradesh and
Andhra Pradesh have been carriel
out under the aegis of the Joint
Technical Group for Transport Plann-
ing in the Planning Commission. The
report on the Eastern Region has
been completed, while that on Assam
is expected to be finalised shottly.
No interim reports have been issyed.]

12 Noon

CALLING ATTENTION TO A

MATTER OF URGENT PURBLIC
IMPORTANCE

FALL IN PRICE QF COTTON

SHRI A. G. KULKARNI (Maha-
rashtra) Sir, 1 beg to call the atten-
tlon of the Mitiister of -Commerce tu
the recent fall in price of -otton and
the reported loss consequent thereio
to Flle cotton growers.

8L 1 Enelish rangiation.
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR!
MOHD. SHAFI QURESHI): Mr.
Chairman, Sir, The Hon’ble Members
would recall the statement which my
colleague in the Ministry made in
this House on August 10, 1967 on
cotton policy for the current cotton
year, which commenced on Septem-
ber 1, 1967, He had explained how
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the cotton year 1966-67 had not teen

a satisfactory one and fhe steps taken
by Government to meet the situation.
The cotton po'icy for the current
year was formulated in the light ot
tl(le experience of the brevious year
and the two principal objectives Gov-
ernment kept in view were, first to
assure the grower a fair remunecation
for his produce and secondly to as-
sure the consumer supplies’ of con-
trolled varietieg of cloth at reason-
able prices. This in turn 1mplied
supply of cotton to the industrv at
appropriate prices. I reiterale Gov-
ernment’s adherence to {hese objec-
tives.

2. For the year 1967-68 in res-
ponse to the wishes of the farmer,
the industry, and the trade, statutory
ceilings on prices of cotton were re-
moved. It was the general under-
standing that every effort will be
made by all interests concerned 1o
provide for cotton to be marketed
in an orderly manner and to main-
tain as far as practicable a steady
price level.

3. To provide an assurance to the
farmer, minimum suppor’t prices
were fixeq at 5—10 per cent over
the corresponding floor prlces in the
previous year. It was declared that
Government would be prepared to
buy whatever quantities were offered
{¢r sale at those prices. We st%nd
bv this declaration.

4, At fthe same time, in order io
protect the legitimate interests of
labour, the consumer and the induse
try, certain safeguards such af
stock-control and éredit control were
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kept in operation. Stock levels were
fixed at the beginning of the season
at 2} months consumption for mills
at Ahmedabad and Bombay and
3% months consumption for mills
elsewhere.

5. Cotton crop for the year 1967-68
wag expected to be better than the
previous year and it was thought

that because of the improvement in-

the supply situation, a reasonable
level of prices would be maintained
without recourse to statutory con-
trols. For about the first 4% months
i.e. September, 1967 to mid-January,
1968, however, the prices of cotton
had shown an upward trend and
were on an average ranging between
30—45 per cent above the ceiling

prices for the previous year. This
wags adversely affecting our export
effort, and making it difficult to

supply cloth to consumers at con-
trolled prices. It should be borne in
mind that comparable varieties of
cotton are available to the competi-
tors of Indian  cotton textiles in
foreign markets at lower prices.

6. From the third week of Janu-
ary, 1968, however, there has been
some fall in the prices of cotton.
This is largely due to normal sea-
sonal factors. On February 14, 1968,
these prices were, broadly speaking,
sti]l ranging about 10—20 per cent.
higher than the last year's ceiling
prices.

7. While Government are most
anxious to safeguard the interests of
grower, and do not wish the prices
to fall below a level when it ceases
to be remunerative, however, certain
other relevant factors such as tihe

need for enabling the indusiry to
remain competitive in the export
market, to sustain uminterrupted

working of the industry both in the
interest of production and labour
engaged in the industry and supply
of cloth to the consumer at reason-
able prices, have also to be kept in
view. The House will (therefore,
appreciate the need for prices of
eotton, which constitute about 50
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a matter of urgent
public importance

ber cent of the finished product, rul-
ing at more reasonable levels. I
would, therefore, appeal to various
sections concerned viz. the grower,
the trader, the mill management and
the consumer to view the price
situation in a broad perspective in
which the interests of all are to be
so adjusted that norne of them in-
dividually suffers a disadvantage. In
fact their interests are mutually
linked and inter-dependent.
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8. I shoulq like to assure the -
House that Government propose to
keep cotton prices under close re-
view and to take appropriate steps
as and when necessary to ensure a
fair deal to the grower. For the
ensuing year, Government propose
to concenfrate attention on helping
the farmer to improve the yield and
the quality of the crop he grows,

SHRI A. G. KULKARNI: Sir, may
I draw the attention of the hon.
Minister to this thing? He has rightly
stated that when the statutory control
wag lifted, the two provisions, cre-
dit curb as well as movement con-
trols were kept in case the prices go
up. But actually the prices are
going down and in the reverse gear.
So why not relax those two condi-
tions so that the growers can bene-
fit? Similarly, Sir, some farm study
has been made by the Agriculture
Department of the Government of
India. It has been stated that the
return to the grower in Punjab is
Rs. 40 per hectare, in Madras it is
Rs. 20 per hectare and jn Maha-
rashira it is Rs, 27 per hectare. This
is not irrigated. As against that in
irrigated it is Rs. 94 in Madras and
Rs. 57 in Maharashtra. That means a
paltry Rs. 25 per acre return is being
given to the cotton grower and the
Government is coming forward with
the proposition that he is being given
the incentive price and some 10 per
cent. above the ceiling price has been
given. I think that is quite fantastic
and wrong; because these are the stu-
dies made by the Farm Students
Department of the Agriculture
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Department of the Government of
India. Then, Sir . ..

MR. CHAIRMAN: Don’t
speech. Put a question.

SHRI A. G. KULKARNI: Iz it a
fact that this is because the Indian
Cotton. Mills Federation have not
been given the price increase, for
their cloth which ought to have been
considered in other ways? I can
understand that the Indian Cotton
Mills Federation has got a case but
there are various ways to help them.
Here there is a voluntary discipline
scheme whereby they are forcing the
weaker sections of cotton growers not
to trade their cotton by obtaining it
from the market. Is that a fact? I
that is so, may I know whether the
Government will help the cotton
growers by forcing either the Indian
Cotton Mills Federation or the STC
to come to the market for purchases?
Secondly, Sir, may I know whether
it is a fact that under PL-480 the
American short staple cotton is being
imported because the PL-480 contract
is to be utilised before June? May 1
know whether the Government will
consider staggering the import of
short staple cotton to the next season
because the American prices are the
highest? An American cotton bale
costs Rs. 2100 whereas in India Simi-
lar cotton costs round about Ra. 1600
or Rs. 1700. So why put the cotton
grower to so much loss by artificially
depressing the prices? So, I want to
have some explanation on these two
points, Sir.

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): Sir, a
number of questions have been asked
I shall attempt to answer them. But
I would request the hon. Member to
forgive me if I am not able to answer
all of them because they have been
put all together.

make a

So far as the question of restora-
tion of credit is concerned, these res-
trictions were placed only to give the
best advantage to the grower, because
it is not the grower who was making
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use of these credit facilities. They go

to the trader and if we are at this

I stage to give any relief in this respect,
I would like the hon. Member to
consider whether it will bring any
relief to the grower or whether it
will only divert more money into the
pockets of the trader.

So far as the question of priceg is
concerned, the hon. Member knows
very well that we had a discussion in
this House and I was exiremely con-
cerned at the prices of cotton and the
hon., Member as also other Members
fe't that if we removed the ceiling
on cotton, the prices would not go up
very much. Even today the price
difference between the price of cotton
as compared to the ceiling and the
present prevailing market price is
approximately, if we take the exainple
of Virnar, 36 per cent. higher than
the support price we have and 16.46
per cent. higher than the ceiling price
which was given last year. It is a
matter which concerns the House and
the people in the country on the
whole as to what should be the price
of the cloth. The component of cot-
ton price or the manufacture of cloth
comes to 50 per cent. If we help in
the rise in the prices of cotton, it
will only mean that the same pro-
ducers of cotton, the same peasant,
the same people in the country would
be expected to pay higher prices for
the cloth they are wearing. Therefore,
we have to bear in mind the relation-
ship between the price that the
House would wish the consumers to
pay and the price which would then
go to the producer of cotton. At
present I do not think there is any
matter of concern about it. The
prices are still very much higher
than the support prices. They are
still higher than even the ceiling
prices we had last year and as such,
there is no anxiety. When the prices
fall below the ceiling and there is a
big range between the ceiling and
the support prices, that would be the
time for us to give serious considera-
tion to see if they can be raised. At
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[Shri Dinesh Singh.]

the moment the prices are in the
range where the farmers would be
able to get remunerative prices for
their investment. I would therefore
say that while we should see that the
industrialists do not artificially dep-
ress the price of cotton to see that
the farmers suffer we should not do
something which will again give a
spurt to the cotton prices where again
‘we shall run into difficulties.

AL Ao o wam  (firzre):
FT T 747 7T & FieA vy T G
@ & A7 g7 & faan & wfys
T9d 3F A5 AT oy oy §w
F1 AFT A TFIFT F K 2 93 %
a3t g, Fowd aroor fust fagar e
T@AT AT € ITAT AN W AFRAT
& qgY graT § F4T TETC QT FrSar
g7 faare % @ & i foaw ) a2
F& A w F aw wEr AE q9% )
it fedw fag . wF =91 @ 2
fo wradm aeen 7 & & 9T F A
¥ gadt fagaedt fzard afeq &€ &
Wq 727 A PN A faAl F aw
3 BATE ey T &, afew P gy
ar #za ¢ 5 &€ F 219 Fq g a1 gaFy
foci saTaT AT | T GF SAF CTE
w7 qare 2 ZAT a1 FE T4) foFrae
74wt & T w= A FAY &) aeg
g ae et mwe Fg
ot wfzamE & A1 34 IAWT 9&T 3GF
&t Ao o WA : Tz faer
sfas feafs T adl 9 & F7007 @
B & & A wiyT feqfq 7Y gor w7
& o = s FE QS g
oy &, fous wias fafs & &),
foat fad ave A g, agra saw g
= fgier fg : a3 9 AU aer
At & a9fa AT | 98T 37 ¢
T AT 718
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SHRI KRISHAN KANT (Haryana):
May I know if it is a fact that the
profit that the cotton grower gets is
Rs. 25 per acre and 1ihe foodgrain
producer gets Rs. 120 per acre and
the sugarcane grower gets Rs. 100
per acre. If that is the position and
if there is a reduction in the price,
will it not handicap the cotton
growers from growing n.cre cotton
crops? '

SHRI DINESH SINGH: Off-hand
> 1 can never confirm or deny the
has given.
What the cotton grower gels is given
in the Handbook of the Agricultural
Prices Commission and this had been
taken into consideration in fixing the
prices which I had menticned last
time. Of course different growers of
different cash crops get different
prices. We have in this country peo-
ple who grow saffron and also people
who grow rubber and people who
grow cotton. All these naturally vary
according to geographical conditions.

SHRI M. P. BHARGAVA (Uttar
Pradesh): May I Lnow from the
Minister why it is necessary to import
short staple cotton from America es-
pecially in view of the high prices
which we have to pay? If his can-
tention is that it is becase of the
contract already made, may I know
from -him what will be the damages
to India if the contract is cancelled
and whether those damages will be
very much less than importing &ll the

cotton which we have contracted

[ for?

SHRI DINESH SINGH: The import
of cotton is necessary because we do
not produge enough cotton in this
country- Even the short staple cotton
that we are importing wouyld be
required for the manufacture of cloth
and therefore it is not that import
of cotton will create any glut in the
market- This will not main that there
will pbe a surplus of ectton In this
i country. What is being imporled is
. on the .estimate that .jt will be fully
| consusned in the country sng that we
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had in fact consulted the Cotton
Manufaeturers’ Association and they
had felt that this cotton would be
required and it was on their advice
that these imports were arranged.

SHRI M. M. DHARIA (Maharash-
tra); 1 am not aware on what fact
the Minister made the statement that
as yet it is not a matter of concern.
“This is most unfortunate that this
subject is being handled by the Minis-
try of Commerce and not by the
Ministry of Agriculture. Is the Minis-
ter aware that the growers have been
demanding since last year that sup-
port prices should have been fixed
at the ceiling price that was then
existing, that the support price which
js fixed by the Government s not at
all remunerative, that the Association
of the Indian Mills Federation have
taken a decision not to purchase cot-
ton &t the {ime of harvest so that
there should be a great slump, that
the Reserve Bank has also curtailed
the advances? Is he also aware that
ithe advances given to the traders aie
given on the basis of last years
figures when the production was Iow
and they are not prepared to give
more advances to the agriculturists
who have produced mere 2s if those
who have produced more in this
country are criminals and are to be
penalised for that by not being given
proper prices? TUnder these circums-
tances, may We Kknow frorn  the
Minister that due protection as was
then assured on the floor of the
House, will be given to those poor
agriculturists through the S.T.C. or
by instructions to the Reserve Bank
1o make due credit available to the
agriculturists? There was a confer-
ence at Amaravati of the cotton
growers and they have made these
demands. In this context, instead of
remaining on guard, he says that it
is not a malter of concern. 1 would
like to Pring to the notice of the
Minister that it is a matter of serious
concern that the argriculturists are
agitated ancl under the circumstances,
will 4he Minister come forward and
see that these agriculturists got due
protection? .
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SHRI DINESH SINGH: I can assure
the Member that I am equally, if not
more, concerned than him about the
interests of the agriculturists. I do
not know whether he is an agricul-
turist or not but I am one.
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SHRI M. M. DHARIA: T am also
one.

SHRI DINESH SINGH: I am very
happy to hear that he is also an
agriculturist and therefore we have
a common interest {n the matter. So
far as I am concerned, I have given
him the figures and I am sorry he did
not listen to me when I gave ihe

figures that even to-day the price
of Virnar which is taken as the
average is 16.46 per cent. higher

than the ceiling price. Where is
question of the
below the ceiling?

the
price having fallen
That is all that I

said. It is 16 per cent. higher. There
is no concern at this stage.
SHRI M. M. DHARIA: For your

information, the gupport prices which
the Minister mentioned are not remu-
nerative, That is why the farmers
were demanding that the ceiling price
then existing should be support price.
Unfortunately the Government did
not fix that ceiling as the support
price and that is the main cause of
the present tragedy.

SHRI DINESH SINGH: With the
hon. Member’s contention that if we
had fixed this as the floor or support
price, it would have removed all the
crisis, I humbly beg to disagree.

SHRI RAM NIWAs MIRDHA
(Rajasthan): The bane of agriculture
in this country whether it is of food-
grain or cash crop is the wide fluctua-
tion of the prices from year to year.
Last year, when scarcity led to abnor-
mal prices, Government had to stop in
with some measures to keep the prices
down. And this year, with a little
inerease in production, the prices, it
is 'said, are tumbling. May I know
Sir, whether the Government has any
long-term policy with ‘respect to cot-
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ton, which should include 5 reduction
of P.L. 480 imports? We have seen
it in the foocdgrains situation also that
the imports of these commodities
under P.L. 440 have resulted in stulti-
tying all productive efforts for cotton
as well as foodgrains. So, number
one, I would like to know whether
the Government has any phased pro-
gramme whereby there will be n
gradual reduction from now c¢nwards
of this cotton, which is a short staple
cotton, which is not a long staple
cotton? we have plenty of short staple
cotton in the country. Yet we export
our short staple cotton and import
short staple cotton from America at
exorbitant prices. So my question
number one is whether the Govern-
ment is prepared to give an assurance
that there will be reduction in P.L.
480 imports of cotton over the next
few years,

situation
impression
voiced by

Secondly, as regards the
this year, there is the
abroad—which has been
the mills people—that the Govern-
ment. that the Minister himself has
told them not to buy cotton and stock
it for use. Last year, when they were
short of cotton, Government took
certain steps; they put a ceiling on
the holdings with cotton mills, limit-~
ed them to stocks required for con-
sumption during a period of 2 1{2
months and 3 1|2 months. Will the
Minister kindly clarify whether he
issued such instructions to .ll cotton
mills this year and whether he is now
going to ask them to buy their re-
quirements at least for two ur three
months— this year—and thus avoid
internal prices of the same cotton
from getting, depressed?

SHRI DINESH SINGH : Sir, the hon.
Member is quite right; we should
make every effort to reduce our dt?-
pendence on imported cotton, and it
will be our effort, as my colleague has
mentioned in the concluding part of
the statement that we are €O item-

plating steps by which we could as-
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si.st the farmer in raising producti-
vity. The main difficulty ig “hat our
productivity is low, and it wil be
our effort in this Ministry—of course
in the Ministry of Food and Agricul-
ture—to do that.
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So far as the question nentioned
by the hon. Member—I am .rying to
recollect—is concerned, he .aid that
if we were to allow the mills to buy
more cotton, then it would increase,
the pressure on the market . . .

SHRI RAM NIWAS MIRD:IA: No,
reduce the pressure on imports. Last
year you asked them to limit their
buying and stocking of cotion io a
maximum period of 2 1|2 months and
3 1|2 months, and this year rou are
reported to have said that that is
not necessary, so that the mills now
say that they do not want to buy cot-
ton because the Government says that
they have too much stock, Will the
Minister please clarify if they have
been given some instructions not *o
buy for stock? If we can allow three
months’ stocks with them last time
why can’t we now @ask them to buy
to that extent at least, induce them to
buy their requirements to that ex-
tent at least?

SHRI DINESH SINGH: May I in-
form the hon. Member that the posi-

! tion is roughly the same as it was be-

fore, that the mills can buy stocks to
meet 2 1|2 months consumption for
those mills in Bombay and Ahmeda-
bad, and 3% months consumption for
those outside of these areas, In fact,
we have given more facility for those
mills which are manufacturing for
defence needs, or exporting manufac~
tures, to go up to four months’ con-
sumption. We are not restricting the
mills from buying cotton which would
be required for their consumption,
but we are not in favour of the mills
hoarding cotton, or for that matter
anyone else hoarding cotton.

SHRI A. P. CHATTERJEE (West
Bengal): The hon. Minister has not
answered that question which was
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put to him a little earlier by Mr.
Dharia. The question is this that as
- far as the agriculturists are concerned,
particularly cotton-growers, they are
not finding cotton-growing a remu-
nerative job, because they are not
-getting the proper prices for cotton.
Now the Government no doubt has
put up a support price. But this sup-
port price can be effective, not merely
theoretically effective but also practi-
cally effective, only if there is a kind
of State Trading or something like
that, through which the cotton growers
can sell their produce, and ‘*hrough
which alone the mills should purchase.
If that is not provided for them what
-ever support price, etc. may be provi-
ded or may be laid down by the Go-
vernment, the cotton-growers will
‘not become more pleased. Therefore,
will the hon. minister kindly assure
the House that his “Minisiry has in con-
templation any such machinery as the
State Trading Corporation, or any
such corporation as the Food Corpora-
tion which has been set up in centres
of food production, through which
‘only the cotton-growers can sell their
-produce, and through which machin-
ery only the support price can be
made realistically effective?

SHRI DINESH SINGH: Sir, so far
as remunerative prices are concerned,
it is a matter which the Agricultural
Prices Commission had gone into, wr.a
they had come to certain conclusions.
We based our recommendations on the
conclusions arrived at by the Agri-
cultural Prices Commission, and there
is no reason for us to believe that
they had not looked into the question
whether the prices that they were
suggesting were remunerative or not.
"The whole point of their having gone
into it was to see that the prices
should be remunerative. So far as
the question of purchase is ~oncerned,
at the moment we have made it quite
cleay that any farmer who wishes to
sell cotton at the support price can
do so and Government will buy it and,
therefore, it the question comes up,
we shall certainly set up the appro-
priate machinery. At the moment
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, the percentage is so much higher
| that we do not have to make any
announcement at this stage. But, as
it becomes necessary—I hope it will
not be necessary—we shall certainly
undertake to buy all the cotton that
is offered to us at the support price.

1488

MR. CHAIRMAN: Mr. Bhandari. I
shall finish +yith this half and then
come to the other half of the House.
Mr. Bhandari.

# grax fag Wt (TUwAE)
& F g faaffa <& aug ag a8
fear mar fe sme oaE ami 7 28 &Y
wE, Ay FULT GLIA T AP HT HEAT
FIST GARAT 92T AR W q<@ ¥
oy famre afwa’ Tar #33 aranfrn
FAALY L WIT ATE Y T AT W 8
=7 fergeata & weaT gueed w qa
T T o aAT S F W 7 oagw
TFETFH & 1 fro TAo 480 F wvavig
St FTT@M AT &5 HATT &, IF T
g qEar g fF 7 9g T8 TRWIa F<
ZHY awg ¥ . whfaa &€ gt
arqry § Ay, IaFr w97 | ¥
AR 7@ FTw g fF sasr ag S
ST T g G278 @& | dYo U
480 &F (@ T HATAT HAATY § 0
§ wey wERT ¥ ag [T AR g fF
fo @ = dmY A v sEF a1
g ¥ gEd g ¥ ag ST Fgar
g 5 agor o8 o oY fF dre THo 480
¥ gepig fow ST F AW 9 ager
T WOTT FY ¥, & 9% I99 €5
TE WA oY 9 g4 % fo gmo
480 F FrIg TAET % AT Aoqr
AR A g T g AT eAT g g

=\ faim Tag « & amar adi
st gea< Tag Wewh a5 wg ar

‘“Under P.L. 480, the USA law
Permits imports of cotton from
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(=Y gra fag Hardh:)

USA only after we import the
cotton from our traditional sup-
pliers in the same average
annual quantities of imports of
cotton from each of these cotton-
growing countries.”

g AT T 77 Ja< foar gun
g 1 @ T AT ot gg wd it gg &
& o gw it & & gy & @
IFAY & AT 7 AR gAY qew! ¥ ot '
HIAY aEdT § WIT W 9w ¥ v w8
= qEafafedy FreEverd & qig §f
AT § IAF ANG T ATET €L ¥ Q1A
TERENAT AN T AT &R
TH AT F 957 &% a% foeaete @
FAT GTETL §F 477 HT &4 § @ T3
7T e qiferlt A qEw F0 A7
fegam & e g@TeR @ AT
T faer, a8t & FreEAerd A 3 ©F
FT ATAWFAT NG &, 7 WAL 9
7o grfeedt faifer w00 ?

st f@w fag : awmfa @,
ST AT VT AT g F 9w
ar T ¥ gar far ag aga wmE™ g
fe & ‘gt #g T, afea ot so% agr
IR F aeaT fan gaw § g
TE 9gR TG § AT iy qE
IaF IR W IqG g & fiaeq
FEAT TS| W fro G0 480 &
gata & wal g 97 AR 9T ATy
ST g, CHr gy w2 1 gAEl
T A aley frogA gt
FY 74t &, zafay g of s iy
gV v weem & fau ag waAr
#raA g % ¥ age & faaga 7 9
S| FE AIGI gAY TW AT H R
aied W g fr e & £ daEr
AR gw § foadr w #7 gag AT
W /g feawr s W™
Far &, frem woer @gt wEw
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g & AT feawr wver @R

T HAar & 13 on tws ) wad
aTed 39 At F gR guE qa 9 Eadr
w5 7 FH & gk 2w § o frawt
& W #aT 9l ) T wE
ATy 42 FE 3 fF aEL ¥’ q AR

g Y §9 F T8 qrEAn ag fF faad

FTegry = g waw |, feay 99T
FFTT &N WA fHEAEAT FOS FT FAT

g R R AR AT gAY g F frata

3, wad frqar @ g0 1 T aq

WIS 49 9E ¥ 3@ g g | WY

T gEE 9E At § geE a9y

#z X %9 qFaY ¥ I19 7T a%al g |

afr @8 d%g 1 A9 FE ¥ UF

T BEHT TIT G FT ST @A 2

&t qEAREN (IFT NRW)
sfr, § vt qo7 & faf dae AR
qr, 9¢ Hal I F W ST ¥ A
q@T %1 gATd E98T gE | aA: v
YT BT TF AT FT gE IwERT §
qeER FEl & | & |gar g fw e
gz gan I R ag agie . L .

ot fader Tag © gty @Ew
¥ wara gor f5 s wgl € @ §
IR TR AT g AT ;A HT D
wE !

ot AT g 9iR 99 =T
g | AT T JHA H §, qTHA R E
a7 fadE ®Y avg @t gg § 1 =HAe,
& o 43 ¥ 4 gER werwfe A
qaw fem s g AR fmw @ @
At £ 1 FEr et § 6w g few
R Ao g e Frgr dw aRg ®
gy, fod & 9@ § 9, AIE W
gy A g A A wfas ferfa
POy SFIE T SA FT S IET <R
1961, 1962, 1963, 1964, 1965,
1966 & AwR & @, 1967 Far wr
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Rated § A, 1966 § T ¥R
F JwteT ¥ 3fg gf ar w4 gf, S
Fu¥ & gaaraT # fFgs oA g,
#fm w92 ¥ Seaw ¥ afyg g ar w0
g8 s e F97 g £ Y €99 FrIw 4T
g ey § god e M AT A
& gwrR A g0 a®  Fam
A1fEy | F AOF g AER & Al
gt g fr F g A | 9 A
qEETar 2 {5 1966 ¥ 2.8 wfqwa
gl #9F & SoqrEA A ghE, 74
gfged  FAT FUS F IoTEH H FHI
g 2.1 o Ffwm s #
Jeqred ¥ w1 gL | gae g ug & fw
waT Y F AT S A OF AEEL gAT
Tear, fam ST g focga @y €1

e fag . owmfy  wew
TEAT SR WA qEEd F1 ag A1
FECHET | TANII@E R &
framr gl sfmagem =
AW g Tl {F AT qger 33
& ol we § 45 g € AR e |
W QBT & | g IF IAH( gHY AT
2 fir fet darame g7 9T &7 g3,
e gt feeaedy § @1 § g9
& AIFI AT ZAF | TG AT AT IR A
F8 fF #95 & a74 § F40 gf, 95 9
aa g | frey aut § amqm 7€
¥ A B ISEAT AT | AR AGT AT
T arer ¥ g1 ¥ w7 Jarare gd faw
#Y aug ¥ 55 & dar ot #W g8
3T ¥E 7 qaTETT FH G ¥ wAS AV
g5 T AT T EGR
faeartt € 41 fyw a7 a9g & g9
frraY sy vt fr & fafesa awg & samT
7 ad | ag gafed gar R w0
FHy oy 3 faRel qEr AT A ¥ I¥
agT ¥ T wfaw wmaw G
aFy A1 ar ag wMec g fF
A I ¥ B A% vy Ag qarg
z2 i #15@ Bh TTTEN

{ 21 FEB. 1968 ]

|

a mdtter of urgenr
public importance

SHRI BANKA BEHARY DAS
(Orissa): The tendency for a fall in
the price of cotton 1is due to two
reasons. The first reason is that
there is a better harvest this time.
The second reason is that the mill-
owners have  combined themselves
and they are not purchasing just now
in order to forve the agriculturists to
have a distressed sale in the market.
As a result of this there is a depres-
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sion in the market also. If the hon.
Minister agrees with these two fac-
tors, is he prepared to enter the

market just now to see that the agri-
culturists get a remunerativo price?
Secondly, when there is 1 tendency
to fall in the price of cotton the mill-
owners in India are already putting
pressure upon the Government to
raise the prices of controlled varieties
of cloth. Will the hon. Minister give
an assurance in this House that in
view of the two factors that I have
mentioned he is not prepared to consi-
der the contention of the mill-owners
to give them a slight rise in the prices
of controlled varieties of cotton goonds?

SHRI DINESH SINGH: This is
exactly the problem, Sir, and I am
glad the hon. Member has !limself
posed this problem. If the price of
cotton goes up then inevitably the
price of cloth will go up more. This
is why we have been suggesting to
the manufacturers that they should
keep the price of cloth low. This
balance we shall have to strike and
all our endeavours will be to see that
the c¢onsumer of cloth is not asked to
pay an unreasonable price and at the
same time the grower of cotton does
not get too small a remuneration for
his cotton. This is just the balance
that we are trying to achieve

SHRI S. K. VAISHAMPAYEN
(Maharashtra): Mr. Chairman, the
hon. Member over there had made a
very practical suggestion to the hon.
Minister, namely, that if the import
of American cotton was inevitable al
present, then these imports should he
staggered. What has the hon. Min-
ister to say to this very practical.
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[Shri S. K. Vaishampayen]
suggestion? Is he prepared to consicer
it. If not, what are the difficultie; in
the way of his considering this sug-
gestion? Secondly, the whole problem
cenfres round the question of the
support price for cotton. May I draw
the attention of the hon. Minister
to the fact that a similar situation
had arisen some two or three years
back and it wasg suggested to the
then Commerce Minister that the
support price should be revised and
the Minister had then assured and
it would be done. May I know from
the hon. Minister now why this was
not done and also whether he will
again consider the question of raising
the support price of cotton?

SHRI DINESH SINGH: Where is
the question of raising the support
price at this stage. I am sorry 1 am
not able to understand. The price
now is some 36 per cent higher than
the support price. That being so
where is the question of raising the
support price? I would beg lon.
Members to consider this question.
When there is such a vast difference
between the prevailing price and the
support price, are we called upon to
raise the support price? So far as
the remunerative prices part is con-

cerned, I have mentioned several
timeg that the  Agricultural Prices
Commissioned had gone into this

question and our recommendations
have been based on that. In fact, if
I may say so, we have placed a
higher price in this regard. There-
fore, T would beg the hon. Member
to consider all these things before
he asks me to raise the support price.

SHRI S. K. VAISHAMPAYEN:
Sir, I had asked specifically what he
had to say to the suggestion about
staggering the import.

SHRIMATI TARA RAMCHANDRA
SATHE (Maharashira) : Instead of
allowing a rise in the selling price of
cotton will the Govevrnment

give !

Calling attention to [ RAJYA SABHA ]

a matter of urgent
public importance
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facilities to cotton growers, éspecial-
Iy the small growers, in kind such
as fertiliser, seeds, ete. to help them
to increase the yield per acre so that
the consumer will not suffer and the
price line also will be maintained?
It was said that long staple cotton is
imported and I would like to know
whether the Government will com-
pel the manufacturers to produce
finer textiles from this and export
them and not to consume them 1n
the country.

SHRI DINESH SINGH: If I may
say so, the first part of the questicn
of the hon. Lady Member is exactly
the problem that we are trying to
tackle; that touches the crux of the
matter, that we have to raise ilie
production of cotton which alone
will, in terms of returns, be of value
to the producer because we have :lso
to look at the international price of
cotton. Our own cotton prices are
not very favourable as compared ta
the international price of cotton.

Sc far as the second point of the
Lady Member is concerned, that s,
export of finer variety of cloth, tie
House is aware, Sir, that the bulk of
our exports in textiles is manu-
factured from short staple cotton.
The long staple cotton material is
not exported in large quantities, We
are trying to go into the question
of exporting garments made of cloth
which would be from long staple
cotton and that may help us,

SHRI NAND KISHORE BHATT
(Madhya Pradesh) : The position is
that only 25 per cent of cloth pro-
duced from indigenous cotton 1s
standard cloth while 60 per cent of
the production is still available for
free sale. May I know from the hon.
Minister why the mill-owners should
not be gble to make good the loss out
of the cloth available for free sale?

SHRI DINESH SINGH: I am sorry
I cannot speak on behalf of the
mill-owners.



